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party shall be absolutely liable to pay
compensation for damage caused by
its space object on the surface of the
earth. Whenever two or more States
jointly launch a space object, they
shall be jointly and severally hable
for any damage caused

Indian Oxygen Ltd.

3997. SHRI JHARKHANDE RAI
‘W1il the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to re-
fer to replies guven to Unstarred
Question Nos 1421 and 1478 on the
1st March, 1374 regirding Indian
Oxygen Limited and state

(a) whether the Reserve Bank of
India has receiveq any application
from Indian Oxygen Limited under
seciion 29 of the Foreign Exchange
Regulation Act, 1973 within =X
monthg from 1st Jenuary, 1974 pres-
cribed by the Act;

{b) whether the application has
been, approved by tre Reserve Bank
of India; and

{c) if so, the particulary of the ap-
plication and approval thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

AND CIVIL SUPPLIES (SHRI
B. M MAURYA)' (a) Yes 5ir

(b) and (¢} Two appheations
received from Messrs Indian Oxygen
Limited under the Foreign Exchange
Regulation Act, 1973, are under
consideration
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Rejection of proposals by Licensing
Committee

4000 SHRI BHALJIBHAI PAR-
MAR Wil the Minister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state

ta) whether the proposalt of Indian
companies and New Undertaking, are
rejected by Licensing Committee an
illusionary grounds of lack ¢of compe-
tency, fulfiiment of targets and so on;

(b) the procedure adopted by the
Licensing Committee to measure the
competency of any company;

(¢c) the number of proposals reject.
ed by Licensing Coramittee on the
ground of competency after EIA wms
established on 1-11.1973; detally ve-
gurding name of new undertaking, ex+
isting unit, items applied for snd res
song for rejecting sguinst each; and





